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POSSESSION NOTICE - (for immovable property) Rule 8-(1) XN PUBLIC A' N°N"O'"U' ”‘NCEMENT
Wheraas, the undersigned being the Authonzed Officer of IIFL Home Finance Limited (Formarly known as India Infoline Housing care 1s taken prior to (Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
;rn:la”roejl.lc J (HFL HF%) under the 'Seculhsajbcn and Re1c"cn;:m:lnr r.; Ferzlanga%'»!\hssgls ani Eln:orca;rgnzclSe-:;.unll‘y':iz.ere;[g;‘. RTTEIIROT TN % LI D TTTCTTS A $ 3 3 > acceptance of advertising Resolution Process for Corporate Persons) Regulations, 2016)
D0Z and In exercise of powers conferred under secton 13(12) read with Rule 3 of the Security Interest (Endorcement) Rules 20 ruRerd ae fadl® 21.10.2021 TF 24.11.2021 & HAER A (R IS, TR , it t ible t i
a Demand Notice was issued by the Authorsad Officer of the company to the borowers / co-bomowers mentioned herein below to BIESRRIST T I?ﬁ e # W@ Bre o (Q@ﬁr o ?tzpyclo :ftggtsp OS?,—Ih ee Oh},/ g 4 Ifx FOR THE ATTENTION OF THE CREDITORS OF MP PROMOTERS PRIVATE LIMITED
: ok p : b ! s . e q ) 3194T T&T 10 3N DT ITEN ia .
repay the amount mantioned in the natice within 60 days from the date of receipt of the said notice. The borrawer having failad to . . Express (P) Limited cannot be
rapay the amount. notice is heraby given to the borrawer and the publicin general that the undersigned has taken possession of the ST gahT & foeg a_‘ﬁ ERT 3 U, TERVT U5 Ud HHER 93 § YR A & e held responsible for such 17-Name of corporate debtor MP-PROMOTERS-PRIVATE LIMITED——————
pf::mrrt,'cescrbedmrentexw in ex;srase?fmawscclmenec an nrnu'\n‘:dSo:md‘IC\Hloflmsa»dr‘«c!readwmR~Jb8-:;l‘.'lersa;d A S99 gRT e 12.04.2022 9% S9! SURAMRT Tof &) HIS T 2| 3ra: FeferRad] s F:10I" for any loss or ol Daiookinesmerstionoioomersio-doblor—l-0:4/06/2005 A
nies. The dorower In partiouiar and the publc n general are hereby cauticned not 1o deal with the property and any deaiings with the B E Afew & qrew qiﬁ,ﬂ T ST P NEEAR R IRICE] % e e S . o L
property will e subyect 1o the charge of IIFL HFL for an amount as mentioned herein underwith interest herson . 1 ¥ @ <1 7 . 8 %_H&TFI 2R N EErraEe iUt o & FasLIE gk SEJ A AT A A YISO COTTpares: Lt
s . b e A N B Td HHART (Far fafemraed, 2010, # U wfdaadl &1 WANT wRd gy AfoRad transactions with companies, debtor is incorporated /registered
“The borrower’s attention i Invited to provisions of sub-section (8] of section 13 of the Act, If the bamrower clears the cues of the Al e : Ak -
1IFL HFL" together with all costs. charges and expenses incured, & any time befare the date Sxed for sale or transfer, the secured BIHG B I HaT HRIT TUSTQR TRT HY FA P QT E | associations or individuals 4|~ Corporate-tdentity-No-7/Limited-tiabitity =55 51 5005PTC 136998
assets shall not be sold or transferred by *IIFL HFL® and no further step shal be taken by “IIFL HFL" for fransfer or sale of the L P 1 1 R | e UG TUSTOIT-IvaH advertising in its newspapers Identification No. of corporate debtor
secured assets squferfa faie 9 9 faeie or Publications. We therefore 5 19190 -3rd-Elnnr-Arva-Qarmai
: : 5] Address of the registered officeand 12/20;-3rd Floor, Arya-Samaj Road; Karol-Bagh—
Nama of the Borrower(s) | Description of secured asset Total Outstanding Date of | nope of — NP e (6708 FT=PE393; ~EROERRa recommend that readers principal office (if any) of corporate debtof Central, Delhi-110005
Ghazistad BRANCH (immovable property) Dues [Rs.) Demand| oo coccion (- ot Heag TR U, IRaCIaT IREHY, SH. | /488/2021-22 e -l 61 Insolvency tdatein—{-6"
- ’ 5 ’ - » e ore Sen In an monleS or \9) mMovIveTiv CUTTITIC oo Iriorivuale it s
M. Neeraj Kumar All that piece and parcel of: Pilot No. | Rs. 20,89,725/- (Rupess Twenly Lakh Notice S~ ' 3 225001, A7 7897748959 fsti entering into ;j’nv Zgreements respect of corporate debtor on 11" April, 2022)
Rastog & Mm-17 AS‘;JJJ? Front Micdle With| Eighty Nine Thousand Seven Hundred and| 23.jan- 08-Ape-22 PRI HEAP, g TRer| = e . - 12.04.2?);22 with advertisers or otherwise T{—Estimated-date-of ctosure-of 7"October 2022
r:'sACward": Rastogi E?IC" Rogh.: Dg. Ankur '/cr;ar. L,Lﬁr" Twenty Fiva Only) 2022 | ¥ e f ! f& 27112018 9 TGS, fO— 226028 acting on an advertisement in insolvency resolution process
\ aziabad, Ghazlabad, Uttar -ﬁwmm‘ g N L . -
(l.;‘;g:‘lc;‘)o Pradesh, India, 201102, VG.cUs2 ST any manner whatsoever. g Name—and-registration—number—of thg"Mr. Durga Das Agrawal
Admeasuring 46 45 Sq. mirs, insolvency professional acting as interin] Reg.No:
M. Alok Bhatt, All that piace and parcal of: A¥ that | Prospect no. 752170 Rs. 30,37,932.00/- jaEolution prefasaiefial | 'BBIIPA-001/IP-P00S57/2017-2018/10987
Mrs. Sudha Alok plece and parced of Flat No.703, Tth | (Rupees Thirty Lakh Thirty Seven Thousand | pg-Dec- ” \ - - 9{—Address—and-—e-mail-of-the—interim—1-KBt-Agarwat 8€o:;413; Vikasdeep Buitding;—
Bhatt and Mr.Devi Floor, measuring 1090 sq ft, Block -| Nine Hundred Thirty Two Only ) Prospect| 207 | 08-Apr-22 \\ resolution professional, as registered | Laxmi Nagar, District-Centre, New Delhi- 110092
Shanker Sharma A, Springview Heights  Situated Al| no. 752170 Prospect No. 752167 Rs. or ver lsemen oo ln with the Board Email: cadda.ip@gmail.com
(Prospect No. Sare, Crescent Parc TOM'\SjIS Nh -1 38,93,573.00)- (Rupees Thity Eight Lakh 10 Address-and-e=mailto-be-used-for K i
752170 & 752167 ) 24 Ghaziabad Na!:arrg Capitad | Nnety Three Thousand Five Hundred . correspondence with the interim Laxm| Nagar D|str|ct Centre New Delhi- 110092
Region, Uttar Pradesh 201010 Sewenly Theeo Oniy ) v resolution professional Email: ip.mppromoters@gmail.com
For, further details please contact to Authorised Officer at Branch Offioe: Office No 1, First Floor, Mahakuxmé Metro Tower, Plot No, C - all . 1 o 6 6 5 1 z 1 4 T Tast date for submission of claims 26" April, 2022
-1.Sector - 4, Vashali, Ghaziabad, Uttar Pradesh - 201010V or Corporate Office : Plot No. 56, Phase-lV, Udyog Vihar, Gurgaon, - .
Haryana. 121 Classes of creditors, If any, under
Place: Ghaziabad Dated: 13/04/2022 SdI- Authorised Officer, For IFL Home Finance Limited clause (b) of sub-section (6A) of | Not Applicable
section 21, ascertained by the interim
THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT resolution professional

13 Names of Insolvency Professionals
identified to act as Authorised Not Applicable

' e e n a % S ikh 0 Representative of creditors in a class
(Three names for each class)

LI PECARE 14} “(a)Refevant Formsand | Relevant forms for the"submission of claims can"|

be downloaded from the website of

JEENA SIKHO LIFECARE LIMITED - . - www.ibbi.gov.in.

: 3 oy i e ) (b)Details of authorized representatives are
Our Company was originally incorporated as a private hmited company under the Companies Act, 2013 in the name and style of “Jeena Sikho Lifecare Private Limited" beanng Corporate Identification Number U52601PB20T7PTCO46545 dated May 29, available at: Not Applicable

2017 issued by the Registrar of Companies, Chandigarh. Subseguently, our Company was converted into public limited company pursuant to a shareholders resolution passed at an Extra-Ordinary General Meeting held on June 25, 2021, and name of our]
Company was changed to’Jeena Sikho Lifecare Limited” and & fresh Certificate of Incorporation dated July 05, 2021, was Issued by Registrar of Companies, Chandigarh, As on date of this Prospectus, the Corporate Identification Number of our Company is

Notice Is hereby given that the National Company Law [ribunal has ordered the commencement of @

US52601PB2017PLC0O46545 For further details of incorporation please refer to section titled “Our History and Certain Other Corporate Matters” beginning on page 118 of the Prospectus Corporate Insolvency Resolution Process of the MP Promoters Private Limited on 6"April, 2022
Registered Office: SCO 11 First Floor, Kalgidhar Enclave, Zirakpur Mohali Punjab-140604, India | Tel: 01762-513185 | Fax: N.A.. | Website: jeenasikho.co.in | E-mail: cs@jeenasikho.co.in (Order uploaded on NCLT website on 11" April, 2022)
Company Secretary and Compliance Officer: Ms. Nikita Juneja The creditors of MP Promoters Private Limited, are hereby called upon to submit their claims with
PROMOTERS: MR. MANISH GROVER AND MRS. BHAVNA GROVER proof on or before 26" April, 2022 to the Interim Resolution Professional at the address mentioned
BASIS OF ALLOTMENT againstentryNo. 10.
INITIAL PUBLIC OFFER OF 37,00,000 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH (“EQUITY SHARES") OF JEENA SIKHO LIFECARE LIMITED ("COMPANY" OR “ISSUER") FOR CASH AT A PRICE OF RS. 150/- PER EQUITY SHARE (INCLUDING A Ths Finantial Graditors sl subarit WsiF laims with prout by sleclronic: means oy, A1 ofhs

SHARE PREMIUM OF RS. 140/- PER EQUITY SHARE) AGGREGATING UP TO RS. 5,550.00 LAKH ("ISSUE™) OF WHICH 1,86,000 EQUITY SHARES OF FACE VALUE RS. 10/- EACH FOR CASH AT A PRICE OF RS. 150/- PER EQUITY SHARE AGGREGATING

RS. 279.00 LAKH WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE "MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS MARKET MAKER RESERVATION PORTION LE. ISSUE OF 35,14,000 EQUITY E1BAIaNS Mmay SUbMILtie Ciallms ity pier i parsr, by PASKOR by elecironic Means

SHARES OF FACE VALUE OF RS. 10/- EACH FOR CASH AT A PRICE OF RS. 150/- PER EQUITY SHARE, AGGREGATING RS. 5,271.00 LAKH IS HEREINAFTER REFERED TO AS THE "NET ISSUE". THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 26.79% Submission of false or misleading proofs of claim shall attract penalties.
AND 25.44%, RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY, Durga Das Agrawa
FOR FURTHER DETAILS, KINDLY REFER TO CHAPTER TITLED “TERMS OF THE ISSUE™ BEGINNING ON PAGE 205 OF THE PROSPECTUS. Date: 13.04.2022 Interim Resolution Professiona
THE FACE VALUE OF THE EQUITY SHARE IS ¥ 10 EACH AND THE ISSUE PRIE IS T 150.00 Place: New Delhi IBBI/IPA-001/IP-P00557/2017-2018/10987

THE ISSUE PRICE IS 15 TIMES OF THE FACE VALUE OF THE EQUITY SHARES.
THIS ISSUE IS BEING MADE IN TERMS OF REGULATION 252 OF CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018 (THE "SEBI (ICDR) REGULATIONS"),
AS AMENDED READ WITH RULE 19(2)(B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED.
FOR FURTHER DETAILS PLEASE REFER THE SECTION TITLED ISSUE INFORMATION" BEGINNING ON PAGE 205 OF THE PROSPECTUS. FORM A
ISSUE OPENED ON: WEDNESDAY, MARCH 30, 2022 AND ISSUE CLOSED ON: THURSDAY, APRIL 07, 2022 , PUBLIC ANNOUNCEMENT ,
PROPOSED LISTING: APRIL 19, 2022 (Under Regulathn 6 of the Insolvency and Bankruptcy Board' of India (Insolvency
The Equity Shares offered through the Prospectus are proposed to be listed on the Emerge Platform of National Stock Exchange of India Limited ('NSE Emerge’), in terms of the Chapter IX of the SEB!I (ICDR) Regulations, 2018, as amended from time to time Resalulion Proesss farGorppeie Parsans) Regulations, 2115)

Our Company has received an In- approval letter dated March 15, 2022 from National Stock Exchange of India Limited for using its name in this offer document for listing of our shares on the NSE Emerge. For the purpose of this Issue, the Designated Stock FOR.THEATTENTION OF THE GREDITORS:OF MAXOR! SPORTS PRIMATE LIMITED
ICuvrhanma uitll ha tha AMatsmannal Conrd Euvrbhanmaa nf lndis | immitard Tha tondicac e novnmacad 04 ha snssnansad am ar abaset Arnsll 1@ 2709 ¢ 1 RELEVANT PARTICULARS




